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·LEGISLATIVE ASSEMBLY. 

~  27th January, 1937. 

The Assembly met in_ the Assembly. Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. . 

STATEMENTS LAID ON THE TABLE. 

In/orm.ation .prom.ised. in reply to starred question No. 1056 aaked. b, 
Dr. N. B. Khare, on the 10th October, 1936. 

lb:H RBOOVBRED FOR RESIDENTIAL BUILDINGS FROM STATE RAILWAY STAn' 

AND OUTSIDBRS. 

~ _1IMOitag ,.ent ,.ecovered Oft accotIm oj ruidential buildi,.,,_ duNftg 1936-16. 

Great 
North Indian Eastem But 
W!!8tem PPDineula Bengal Burma Indian 
Railway. Railway. Railway. Railway!!. RailwaY( 

Rs. Re. Ra. Rs. Re. 

Gazetted "taft" 1,81,913 91,078 88,811 70,261 1,83,411 

.~  staff .,08,612 4,00,459 2,74;879 1,36,760 6,72,488 

Outsiders 4,764 2,235 91,937 1,468 2,60,U.l 

Information prom,ised _ in reply to starred question No. UIJ1 asked by 
Mr. ~  Ohaliha on the 16th October, 1936. 

RAILWAY COLLISION BETWEEN TINSUKIA AND LUMDING DISTRICTS ON THE 

ASSAM BENGAL RAILWAY. 
(a) Five. 

(b) No. 

(c)_and . ~ not arise. 

~ . 

(ft No.-

(g) Yell. 

(b) No . 

. .. Ii) There au .four inferior aervants at Sapekbati station, in addition to the Station 
Master and thtiA.esistant Station Ma.ster, and whichever· one 01 the latter is on duty 
is responsible for the correct setting and locking of points. 

(j) Books described !d Tl'&in Reception Books .are in use at certain stationa. 

(k) The books normally remain with the Line Clear Assistant Station Master on 
duty. The Yard Assistant Station Ma.sters on duty are primarily responsible for 
points at sucb junctions. 

(I) The normal working hours of an Assistant Station Ma.ster on the Assam Bengal 
Railway are eight hours continuous or 12 bours intermittent. Definite information as 
regards the practice on otber railways is not readily available and Government see no 
I'ea.son to call for it. 

( 251 ) A 
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(m) The houra of ~  ~. ~  ~~  ~~ .  .. a.t .~  .~  and 
Tinsukia are 12, 8 and 8 respectively. These do not contravene the provisloni of any 
Act. 

Information promiBed in reply to part (c) of .tarred que.tion No. 1424 
aaked by Dr. Ziauddin Ahmad on the 16th October, 1936. 

EXTRA-DEPARTlIIIENTAL POST OFFICES. 

(e) Extra.Departmental Branch O1Jices in India 
on 1st December, 1936. 

Extra.Departmental Sub.Offices in India on 
1st December. 1986. 

{ Permanent 
Temporary 

{ Permanent 
TempolU7 

17,461 
365 

1,040 
11 

Information promil8d in reply to unBtarred que.tion No.· 161 aBked by 
Mr. Sham Lal on the 16th October, 1936. 

APPLICABILITY 01' CBRTAIN NOTIFICATIONS OR OFFICIAL MEMORANDA TO THB 
STAFF ON A~ RAILWAYS. 

The Notifications or Memoranda referred . to in the question were not by themselvea 
applicable to railway servants. The instructionll contained in the Home Department'. 
Notification referred to in ~ 1 of the qnestion ~ . not ~  ~  to ~  
servant. on Stat.-managed &lIwa1s at all. The pnnClpleli laid down In the Notifica-
tioDa or Memoranda quoted in items 2 to 7· of the question we're applied in their entirety 
to railway servant. employed on State-managed Railways. As regards the warning 
I'!lferred to by the Honourable Member, the· neceSllary general warning was iasued in the 
Finance Departinent Resolution No. D./45Z3-Ex. 1/31, dated the 9th .July, 1931, which 
waa applied to the railway servants in question also. Thil warningcovi!red aU ca_ 
ex.cept those in which a specific warning was required to have been given at a dati 
prior to the 16th .Tuly, 1931. This specific warning may have been given in any suitable 
manner, i.e., individually, collectively 9r generAlly. 

InformationpT.omi.ed . i"" re.ply to unBtarred que.tion No. B3S aiked by 
Mr. V. V. Giri on the 16th October, 1936. 

EXPENDITURE INCu:aBBD ON LEB CONOESSION PASSAGES. 

Statement .hot.oing 'he ezpenditure incurred on Lee 007lC6Ni0n PtuIIGfIU Juring 1M ~. 
1931·32 to 1936·36. 

1931·32. 1932·33. 1933·34. 1934.3lI. 1935·38. 
Be. Be. Be. Rs. Be. 

Civil (Central 
ProVincial). 

and 17,73,038 15,72,926 14,24,371 13,10,026 12,17,09'1 

Railways 8,36,360 6,",880 5,78,784 6,96,402 5,441;832 
Defence BeTvi.cea 91,950 86,356 82,271 38;687 82,10& 

DEMANDS FOR SUPPLEMENTARY GRANTS. c 

IKTBKBB'l OK ORDINARY DlmT, AND REDUCTIOK OR AVOIDANCB OP DBBT. 

The Honourable Sir .Tamil GriU (Finance Member): Sir, I beg to move: 
"That. a mpplementary lIum not exceeding RH. 1,79,000, be granted to theGo'vernor 

General in Council to defray the charges which win come in course of . ~ du . 
the year ~  the ~  day of March, 193'r, in respect of 'Interest on orainary ~ 
and Reduction or AVOidance of Debt'." , 



DBMANDS toR -S11JSp:LBMdtABY GRANTS. 

Kr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a supplementary sum not exceeding RI. 1,79,OOOt be :.granted . to tlie Governor 

General in Council to defray the charges which will come in course of payment during 
the year ending the 31st day of March, 1937, in respect of 'Interest on Ordinary Debt, 
_d Reduction or Avoidance· of Debt·.·· . 

The motion was adopted. 

INTEREST ON MISCELLANEOUS OBLIGATIONS. 

'l'heHollOurable Sir lames Grigg: Sir, I beg to move: 
"That a supplementary sum not exceeding RB. 2.64.000, be granted to the 

Governor General in Council to defra.y the charges which will come in course of 
payment during the year ending the 31st day of MarCh; 1937. in re8pect of 
~  OIl Kiscella.ntlOllll Obligations· ... 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a supplementary Bum not ~  RI. 2.64.000. be granted to the 

Governor General in Council to defray tae chargel which will come in cour8e of 
payment. during the year. oding .t.he 31st day of March. 1937. in ~ of 
'Interest on Miscellaneoua: ObligatioUl·.·· 

The motion was adopted. 

COUNClL OJ' STATB. 

The Honourable Sir Jam81 Grigg: Sir, I beg to move: 
"That a supplementary sum not exceeding RB. 9,000, be granted to the 

Governor General in Council to defray the charges which will come in course of 
payment. during the ye.r ending the 31st .day of March, 1937, in respect of 
'Council of State· ... 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a supplementary sum not exceeding RI. 9.000, be granted to the 

Governor General in Council to defray the charges which will come in course of 
payment during the year ending the 31st day of March, 1937, in respect of 
'Council of State'." 

The motion was adopted. 

LEGISL.\TlVE ASSEMBLY AND LEGISLATIVE' ASSEMBLY DEPARTMENT. 

'l'he Honourable Sir James Grigg: Sir, r beg to move: 
"That a Bupplementary BUm not exceeding RI!. 80.000, be granted to the 

Governor General in Council to defray the charges which will come in course of 
payment during the year ending the 31st dav of March, 1937, in respect of 
"Legisla.tive Assembly and Legislative Assembly Department'." 

Mr. Prasident (The Honourable Sir Abdur Rahim): The question is: 
"That a supplementary Bum not exceeding Rs. 80.000, be granted to the 

Governor General in Council to defray the cbarges which will come in course of 
Jlayment during the year endimr the 3bt dav of Marl'h, 1937, :n reapect of 
"Legislative Assembly and Legislative ABBembly Department· ... 

The motion was adopted. •• 
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fte JIoDourable Sir ,James Gria: Sir. I beg to move: 
"Tha' • aupplement.a.ry Bum not exceeding RII. 69,000, be granted to th .. 

Governor General in Council to defray the clIargeB which will come. in C»U!'Ie of 
payment during the year ending the 31st day of March, 1937, in reepect of 
'Foreign and Political Department'." 

JIr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That a supplementary sum not exceeding RII. 69,000, be granted to the-

Governor .General in Council to defray the charges which will come. in. COUrBe of 
payment during the year' ending the 31.· day' of March, 193'1, m-reapect of 
'Foreign and Political Department'." 

Sir Oowaaji ~  (Bombay City: Non-Muhammadan Urban): What. 
Is the meaning of item (d)-"developments on the frontier and the forth-
coming constitutional changes"? 

The Honourable Sir ,James Gria: That means there have been a good 
J;Dany telegrams in connection with the Khaisoril operations, and a.l80 of 
course _ in connection .with the forthcoming constitutional changes on the 
1st of April, 1937. 

Sir Oowasji ,Jehangir: The amount is as much as Rs:84,OOO1 

The Honourable Sir ,James Grigg: Yes; there were pretty considerable-
operations on the frontier. 

Sir Oowuji ,JehangIr: That is a considerable amount for telegramS? 

The Honourable Sir ,James Grigg! I imagine they are e:rlemaltele-
grams, and they are very expensive. 

JIr, PresIdent (The Honourable Sir Abdur Rahim): The question is: 
"That a supplementary sum not exceeding - Rs. 29,000, be granted to the 

Governor Ge,?,!lral in Council to defray the charges which will come in course of 
payment ~ the year endinll the 31st day of March. 1937, ill respiect of 
'Foreign and Political Department' _" 

The motion was adopted. - ! 

HOME DEPARTMEln'. 

The Honourable Sir .Tames Grigg: Sir, I beg to move: 
"That a ~ . BIUIl not exceedinll RB. 21,01)() he granted to the 

Governor GeI?eral lD Councd tc? defray the charges which will come in course of 
p.!vment ~  year endmg the 31st dav of March lQ37in respect of 'nome Department'" ., , .. 

• • 
JIr. President (The Honourable Sir AbdurRahitn): The question is: 
"That a ~  - ~  not exceedinp: Re. 21.000, -be . granted to the 

Govemor ~  In Couned to defray the charges which WIll come in course of 
payment duntlll the year -ending the 31st day of March 1937 in respect of 
'Home- Department'." -"-

The motion was adopted . 

. ~ . 
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DBlIANDS J/'OB ~ L A  GRANTS. 

PtmLIC· SERVICE COIrI:MISSION. 

The Honourable Sir lames Grigg: Sir, I beg to move: 
"'l'ba.t a ~  sum not exceeding RII. 7,000, be granted to the 
~  General in Council to defray the charges which will come in course of 

payment during the year ending the 31st day of March, 1937, in respect of 
·Public Service Commission'." 

JIr. President (The HonourabI'e·Sir Abdur Rahim): The question is: 
"That a supplementary sum not exceeding Rs. ~ . be ~  to· th .. 

Governor General in Council to defray the charges whIch wlll come ill course of 
payment. during t.he year ending the 31st day of March, 1937. in respect of 
·Public Service Commiuion·.·· 

The motion was adopted. 

LEGISLATIVE DEPARTMENT. 

The Bon_able Sir lames Grigg:, SirFI beg to move: 
"That a supplementary stun not exceeding Re. 13,000, be granted .. to the 

Governor GeneraJ. in Council to defray the charges which will come in course of 
payment during the year ending the 31st day of March. 1937, in respect of 
~  Department'." . 

Kr. Presid&llt (The Honourable Sir; Abdur Rahim): The question is: 
"That a supplementary sum not exceeding ·Be. 13,000, be granted to the 

Governor General in Council to defray the charges which will come in course of 
Jl&yment during the year ending the 31st day of March, 1937, in respect of 
"Legislative Department'." 

The motion was adopted. 

FINANCE DEPARTMENT. 

fte Honourable Sir lames Grigg: Sir, I beg to move: 
"That a supplementary 8um ~  exceeding Re. 29,000, be granted to the 

Governor General in Council to defray the charges which will come in course of 
papnent during the year ending the 31st. day of March, 1937, ~  l'eIIpect of 
""I'lII&I1ce Deparllllllllt'." .. 

Kr, ~  Honourable Sir Abdur Rahini): The question is: 
"That a supplea1entary..Bum not exceeding Be. 29.000, be granted to the 

GcmIrqor General in Council to defray the. charges which will come in course of 
.papneat during the year ending the· 31st day of March, 1937, in respect of Tiuanoe Department·." . . 

The motiori was adopted. 

COMMEROE DBP ARTME1TT • 

fte lIoDourable Sir lames Grigg: Sir, I beg to move: 
"That a supplementary 8um not exceeding Re. 18,000, be granted to the 

~  ~  in ()ouneil ~ defray the charges which will come in course of 
f.CaYlIlent dunag the year endIng the 31st day of March. 1937, in respect of 

ommerce Department' ... 
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1Ir. President (The Honourable Sir Abdur, Rahim): The question is: 
"That a supplementary sum not exceeding Rs. ~ .. be grlUl:ted to the-

Governor General in Council to defra.y the cllarges whIch will come. m course 'of 
payment during the year ending the 31st day of March, 1937, m respect of 
'Commerce Department· ... 

The motion was adopted. 

EDlJOA'1'IOJI. 

The Honourable Sir .James Grigg: Sir, I beg to move: 
"That a supplementary sum not exceeding Rs. ~ . . be ~  to the-

Gove1'I\or General in lJouncil to defray the charlW' whIch WIll come. 10 course of 
payment during the year ending the 31st day of March, 1937. m' respect of 
·Education· ... 

1Ir. President (The Honourable Sir' A~.  R.a.him): The question is: 
"That a supplementary sum not exceeding RI. ~  . lNI ,gran.ted to the-

Gove1'I\or Genera! 'in lJouncil to defray tbe charges whIch will come. m course of 
payment during the year ~ the 31st day of March, 1937, m respect of 
'Education' ;" . ',' ' , 

The motion was . adopted. 

EXP.ENDITUB.E ON THE DE'VELOPlQN'l' GF BROADCASTING irIET DOl( THE FUND_ 

'!'he BODOIIrable Sir lamea Grigg: Sir, I beg to move: 
"That a supplementary som not exceeding Rs. 1,000, be granted to the-

Governor General in Council to defray the charges which wm come in course of 
payment during the year ending the 31st day of March. 1937, in respect of 
'Expenditure on the DeVelopment of Broadcasting met from the Fund· ... 

1Ir. President (The Honow;able Sir Abdur Rahim): Motion moved: 
"That a' supplementary sum not, exceeding, Rs. 1.(XlO, be ,granted t,o.. the-

Gove1'I\or General in Council to defray the, charges which ,Will COIbe in courlie of 
payment during the year, ending the 31st day of Match" 1937. in ~  of 
'.Expenditure on the DevelopIilent of Broadcasting met from the 'Fimd' ... 

Kr. LalcbaDd :Rava.1rai (Bind: Non-Muhammadan Rural):Bir, I would 
like to have some information on this demand. At the meeting of" the 
Standing Advisory Committee for the' Industries and LabOUr "»eparlment 
new stations were created and they had to be established. At that time, 
I laid a claim for Karachi being given a broadcasting station. It was sail 
:that those stations-I believe their number was foUl'----have got to be 
established 'first, because their requirements were more urgent than those 
of Karachi. I then explained the position of Karachi and ~ was glad to see 
that the Honourable Member in charge of the Department 'ql 'Industries 
and Labour gave an expectation-I will not call it a promise-that the next 
station. that would be established after these stations had been opened, 
would be Karachi. I would. therefore, like to know from the Honourable 
Member whether these stations have actually been established. so that I 
may request the Honomable Member to hasten 'uP ~ estabHehment of 
the ~  station at Karachi. Karachi is an important place :now, 
and 'It cannot be denied that it shoUld be given a broadcasting station iI8 
soon as possible. I would, therefore, 'like to be enlightened OD this point..: 



DBlLUfD8 J'Ol\ ~ A  GRANTS, 

The Honourable Sir ftaDk Boyce (Member for Industries and Labour):-
Sir, my Honourable friend, Mr_ Lalchand Navalrai, is well-known for his 
provincial pa·triotiem.. It is perfectly true, as he says, that he brought 
this matter up before the Standing Advisory Committee of my Department 
and that I told him then, as I can only tell him now, that Karachi cannot 
unfortunately figure in the first stage of the programme for the develop. 
ment of broadcasting. Such funds as we have have been allocated, in· 
accordance with the scheme put before the Standing Finance Committee: 
and which met with their approval, to stations at Delhi, Madras, Calcutta; 
Bombay, Lahore, Lucknow, Trichinopoly and Dacca and also, as men-
tioned here, for taking over the small station which already exists at· 
Peshawar. We hope in the course of the next year to get ahead with the:-
first stage of development, namely, the erection of stations at Lahore; 
Lucknow and Madras (these are medium wave stations) and with the provi·-
sion of short wave stations for Madras, Calcutta, Bombay and Delhi. t-
fear that at present there .are no funds for Karachi.- After next year we 
shall still have stations to erect and the 40 lakhs which has been set aside 
as a broadcasting fund will no more than enable us to fulfil our preseftt 
commitments. I can only hope that th,.cl development of broadcasting will be 
sufficiently rapid to induce my Honourable colleague, the Finance Mem-
ber, to give further funde when these have been fully utilised-I shall not 
be here at the time, but, as I have already said, I regard Karachi as 
entitled to a foremost place, if not the first place, in the further programme 
of development. My Honourable friend 'will be able to bring that view up 
against my successor and possibly also my Honourable colleague'._. 
successor. 

Sir H. P. Jlody (Bombay Millowners' Association: Indian Commerce): 
Give them a loud speaker in the meantime .. 

JIr. President (The Honourable Sir Abdur Rahim): The question is: 

"That aauppJementary Bum not exceeding Rs. 1,000, be granted to the 
Goverl\or General in (Jouncil to defray the charges ,which. will come in course of 
payment during the yea-r ending the 31st day of March, 1937, in respect of 
'Expenditure 011. the 'DeTeiopment of Broadcasting met fTOin the Fund'... . 

The motion· was adopted. 

MINT. 

fte liloMarable SIr .Tamil GriU: Sir, I beg to move: 

_. "That a .lIDpplementa'fy lUIIl not ·exeeeding Re. 71,000, be gnmted to tile 
Goverllor General in (JouDcil to defray the chargt'll which will come in OOilrae 4f 

~ ~~~ during the_ year ending the 31st day of March, 1937, in respect Qf 
JIIini. . 

I[r. PrtiIddat (The Honourable Sir Abdur' Rahim): The question is: 

"That a BUJlp1ementary Ium not exceeding Rs. 71,000, be granted to the 
Governor 'General ill Council to defray the charges which will come in course of 
pavment during the year ending the 31st day. of March, 1937, in respect of 
'llint'.1t 

The motion was adopted. 
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STATIONERY AND ~ . 

The Honourable Sir .T&mes Grip: Sir, I beg to move: 

d· R 2 30 000 be granted to the "That a supplementary sum not excee Ing s." will COllIe in COW'!le of 
~ General in (Jouncil ~ defray the charges f ~~  ch 1937, in respect of 

payment during the ye'lf endIng the 31st day 0 >u.ar , 
'Stationery and Printing' ... 

Mr. President (The Honourable Sir Abdur Rahim): The, ~  is: 
, d· R 230000 be granted to the "That a supplementary sum not excee Ing s. h' h will come in course of 

Governor General in Council to defray the chargellfw ~~ __ l. 1937, in reepect of 
payment during the year ending the 31st day 0 .-.n;u, 
'Stationery and Printing' ." 

The motion was adopted. 

MISOELL!NEOuS. 

'l'heBonoura))le Sir .Tames Grigg: 'Sir, I beg to-move: 

"That a supplementary sum not exceeding RH. 'q,OOO,. be ~  to the 
Governor General in Council to defray the charges which will come. 1D course of 
payment. during the year ending the 31i1t day of March, 1937, 1D reepect of 
'Miscellaneous'. " 

Kr. President (The Honourable Sir AbdUl' Rahim): Motion moved: 

"That. a supplement.ary sum not exceeding RH. 'zym,. be ~  to the 
Governor General in (Jouncil to defray the chat:ges which will come, In COllrte of 
payment durinlt the year ending the 31st day of March, 1937, In respect of 
'Miscellaneous' ." 

JIr. ]f ••• .TOIht(Nominated Non-Official): Sir, may I ask a question 
and get some information from the Honourable Member in charge of 
Industries and Lahour regarding the Coal Mining Committee?' The 
Government of India have appointed a Ooal Mining Committee to consider 
the question of safety in mines. Last year, a Bill regarding the safety of 
mines was discussed by the Assembly and during those discussions I had 
suggested to the Government of India that the Coal Mining Committee 
which they proposed to appoint should contain a representa.tive of labour 
on it. I saw the names of the Members of this Committee and I do not 
find among the names anyone who could claim to; 1Hj a' representative 
of the mining community in this coal area. I would like first of aU to ask 
the (':zovernment of India. why they did not appoint a man who could repre-
sent the mining community on this committee. The question' of safety 
of mines is more important to miners than to anybody else. A mine-
owner may lose some amount of money if there is any accidlnt in the 
mine, but the miners lose their lives. From ,that pOint m view, r 8m 
quite sure the Honourable Member will admit that if any section repre-
sented in the mining industry has a right to be represented ooa Committee 
of this kind, it is the miners. Their interests come -first more than the 
interests of anybody else, It may he said that the Government of, India, 
,did not want a representative Committee, but that they wanted an expert 
committee. Sometimes. I find it difficult to llnderstandwho is an e;Kpert. 



· \ ~. . ..,:. 

I do not know whether my claim to be considered an expert "?ll be 
accepted by all people, although I am prepared to be representative as 
well as expert. Somehow the Government of India find these ~  
among their own· officers and among the employers. They do not ~  
any experts among those people who work in the mines throughout ~  
lives. I feel that it is wrong on the part of the Government ~ to ~  
on a Committee of this .kind anybody who will represent the mterests of 
the miners. I would also like the Honourable Member to tell the House 
something about what Government have· been doing in the m!lanwhile .for 
the protection. of the miners. ·Since we. ~  the. ~  regarding 
88.fety in .mines, there has been another aCCldent m the mmmg area, and 
I would therefore like the Honourable Member to tell us whether he has 
taken sufficient .. and adequate steps to prevent. these accidents happening 
aga.in and again and what those steps are. Perhaps the Honourable 
Member· will give me information on the points which I have raised. 

fte Honourable Sir Prank Boyce: Sir, in appointing an expert Com-
mittee to deal with the question of cool conservation and safety in mines, 
the Government did what I have so often told the House that I have 
endeavoured to ·do. The Government held the scales evenly. between 
capital and labour. They d,ecided to appoint an expert Committee instead 
of a representative Committee as enquiries made on the subject showed 
that it was perfectly obvious that there were so many differing views 
among the mine-owners that a representative Committee would serve no 
useful purpose. I would remind the House of the constitution of the 
Committee and I think they will agree that it is a· very strong Committee 
which is likely to submit very valuable recommendations. Its Chairman 
is Mr. Burrows who was till recently the Commissioner of Burdwan 
Division in which the majority of the mines in Bengal are situated. He 
has taken a very special interest in this question, he was the Secretary 
of the Coal Fields Committee in 1920, and it would be difficult to find a 
Chairman with a greater knowledge on the 8ubject than he possesses. 
The two non-official mining expert!! on the Committee are Mr. Mackie 
and Mr. Nag, both of whom have a very long experience of coal mines in 
the Bihar and Bengal coalfields. 'rhere is a Geologist, Dr. M. S. Krishnan, 
there is an Economist, Sir J ehangir Coyajee, and there is another expert--
there are altogether six members on the Committee-whose name for the 
moment has escaped me. I submit that in these gentlemen you have an 

~ COmmitt'Je and that that. is what you wariiiin· dealing 'With 
thiS very highly controversial question which has been under consideration 
for the last. twenty years or so. It is perfectly true that there is no labour 

~  on it, but there is also no representative of the various 
mining aBBociations. H we had appOinted a labour representative, we 
should ?ave ~  to give representation to the Indian Mining Association, 
the Indian MlIllIlg Federation and the Indi&n Colliery Owner's AssociatIon 
and I think, from what I know of the matter, that thev would bave had 
very great difficulty in deciding who should represent them. It is much 
~ . ~  that the issues shOUld be considered from an entirelY' 

~  ~ detached point of view. Labour interests have been given 
and wlll be gIven everv facilitv to renresent their case before the Com-
mittee. "'" 

My Honourable friend, Mr. Joshi, referred to.the ~  accident 
at the Poidih colliery, and I am glad he did so because it gives me an 
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opportunity of expressing my deep sympathy with the families of those-
who suffered in what is perhaps the most tragic disa.ster in the histot"y 
of coal mining in India. My Honourable friend asked me what we hav .. 
done about it and what we are doing now? We ha.ve yet to discover the 
cause of this pat'ticular accident and until we do 80, it is impossible to 
decide whether the pennanent and temporary regulations that we iSBued 
last year need strengthening in any respect. It ~  be perfectly obvioU& 
to my Hooourable friend that this disaster, in common with other reoent, 
disasters, w:ill come under the purview of the Coal Conservation Com-
mittee and we can only hope that they will be in a position to make reoom-
mendatioDs to prevent similar accidents in future. They ue in" a special 
position to do, as ·by an emaordinary coincidence, . the members of the-
Committee happen to 'be in the neighbourhood of the colliery in which 
the diMater occurred and were the fh'stI. 011. the ,spot and )(r. Barraclough, 
the Inspector of Mines, whose name I for.get just now was the first to 
enter the mine. Unfortunately conditiBns in the mine were suen that 
they could do very little in the way of rescUe work. The' disaster was 
80 complete that no -one emerged from the mine ,Q1i.ve. I can only once 
more remind my Honourable -friend that this question of safety in mines 
has engaged our most earnest and anxious ~  for a long time 
past and that it was for that reason that last year we promulgated certain 
temporary regulations in the hope that they might prove efficacious ~ 
preventing further aecide.nts. It is r:egrettable that they have not done 
80 in this particular instance. He must wait now until we get the report 
of the Committee. as I hope we shall do in the ~ two or three months_ 

Kr. Preadent (The Honourable Sir Abdur Rahim): The question is; 

"That a ~  ,Bum not exceeding R8. 27,000, be granted to the 
Governor ~  mCouncll ~ dl'fray the charges which will come in course of 
~  ~ the year odmg the 31st day' of March; 1937, in respect of 'MilIce1laneous' . " ,. . . 

The motion -was adopted. 

!'be HeDoIrabJe 8Jr '&mil".:. Sir, I beg to mO'Ye: 

,''That. a ~ ~  'DOt ereeeding 'Ba.61,cno, be Rt'anted to the 
Govel'1\or GeI?-eral m .lJolUlcil to defray the ebat"gell which will, come in CO\Il'IIe of 
payment dunng the year ending the 31st day of Karch Ui37in respeot of 'Ajmer-Merwara'." '. "., ' .• 

Jrr. Prelident(The Honourable Sir Abdur .Rahim): Motion ijIoved: 

"That a ~  .. Bum not exceeding Rs. 67,ctJj, be ~  to .. th8 
Governor ~  In Cowicil to defray the obarges whIch will eeme' in cou'rse of 
. ~  dunn.g the year ending the 31st day of IrIarch, 1937, in 'respect of 

'AJmer-Merwara'. " 

.16:1. G. Korgan ~  ~  Sir, I should like to ask if any 
action has been taken WIth regard to It8ln (c) on page 20 which refers to a 
defalcation of Rs. 28,000. 



8JrOlrja Shankar Jlajpal (Secretary, Department of Education, Health 
and Lands); .As a matter of fact, this particular individual who was a 
clerk at the Government school in Ajmer was prosecuted and sentenced 
to rigorous imprisonment. 

Mr. LalchaDd lfavllrai.:. Was the money recovered? 

Sir QIrja SbanJrar JlaJpai.: Only Re. 167, unfortunately. 

Sir OoIraaji .Tebanp: Was he a schoolmaster? 

Str GtlJa 8bankv Jlalpat.:. No, he was the head clerk of the .school; 
he used to get fees from the students, and, instead of remitting the full 
amount to the treasury, he made short remittances over a period of 'years. 

Sir aowuJi . . .~ And it .w8S'never detected for a number of yest'St 

8tr OIQa 9J1aDbr lIaJpal.:.Unfortunately, no. .They were detected" 
only in the autumn of 1982 when this clerk happened to be away on 
088ual leave. 

Sir OowuJl .Tebuaglr: Was there no audit? 

S1r GIrJa Sbukar Bajpal.:. There was; but he did it so cleverly that 
even the audit people were not able to detect the defalcation. 

The Honourable Sir .Tames GrIg,: Of course the circumstances. of the-
defalcation are considered by the audit authorities and by the Finance 
Department, and if the procedure or the regulations require tightening up, 
that will be done. It is done automatically, in connection with every 
defalcation, and I have no doubt that is being done in this case. 

1&. Pnstdent (The Honourable Sir Abdur Rahim); The question. is: 

"That a 'supplementary sum not exceeding B.s. 67,000, be granted to the-
Go.verI\or General in Council to defray the. charges which will come in CQ!UIIII oj 

~ . durinll' the year ending the 31st' day of :March, 1937, in respect or 
.A. . ~.  . 

The motion was adopted. 

CAPITAL OUTLAY ON INDIAN POSTS AND TELEGRAPHS. 

The Honourable Sir .Tames Grigg:. Sir; I beg to move: 

. "That a 8upplementltty amn not exceeding Rs. 6,78,000, be. granted to the-
GOverltor General in CouDciJ to defray the charges which will come in COU1'8e of' 
payment during the year endiDg the 31st day of :MarCh, 1937, in I'8llpeCt or 
'Capital Outlay on Indian Posts and Telegraphs':" 

Mr. Pre8ldent (The Honourable Sir Abdur Rahim): Motion moved: 

. "That" a 8upplementary .sum Dot exceediDg Its. 6,78,000 be granted to the-
GOvernor "General in Council t.o defray the ('hargt's which ~  come in CODrSt' of 
paYD?ent during tbe year ending the 31st day of :March, 1937, in respect of 
Capital Outlay on Indian Posts and Telegraphs'." 
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Kr. G. KorgaD..:. Can the Honounble Member give· us' any in.ft>J:ma1iion 
as to why the Reserve Bank subsequently cancelled these n.egotlatlOns? 

Sir OOwasji lehaDgir:. Sir, there are one or two .points ~. out 
of this demand. The first was that there was an anticipated credIt of 
Rs. 14,09,400 on account of the sale of a certajn pl"operty in Bomba.y to 
the Reserve Bank, and evidently that was t-aken for capital expenditure. 

The Honourable Sir lames .~  In reduction ofcapitsl expenditure. 

Sir Cowasji lehangil': In reduction of capital 'expenditure' of 
Rs. 41,99,DOO. What I want to know is this. When real property belong-
ing to departments ~ sold, how do you credit·that?· 'Is it credited' to 
revenue? . . 

The Honourable Sir ,rames .~ It depends on. the circumstances of 
each particular case .. For instance,·Ui.tbe ·case of ~ .~ JIlilitary 
lands there is some special arrangement the details of which I cannot at 
the moment remember .. But· in the ~  of.a .dep!4imeni; which hv..,s a. 
1!eparate capital accoUnt it ~  be. taken .' in reduction .of 
the capital programme of expenditure. It is_ definitely . a capital 
receipt. In the caae of military lands, there again I have not refreshed' 
my memory recently, but sales of militai'y. property are credited to a 
special account and used for works of a quasi-capital 'nature, such as 
housing and barracks, etc. Those are the. departments .which mostly deal 
in land and virtually in thos3 cases it is used as a capital. and not a 
revenue receipt. In the case of the Bombay military lands I am not 
fully cognisant of the details but I will look . ~. up. and inform .the 
Honourable Member. 

Sir Oowaaji lehaDgir: Is that a new order which the Honourable the 
Finance Member has passed? I have a recollection that at rine tix'newhen 
such monies were' obtained by Government they were credited to revenue; 
and if there was any capital expenditure in the department for that year, 
auch monies went to revenue and were spent. That is my reCbllection 
and that is why I raised this question. I raised it once before. 

'!'he lionourable Sir lames Grigg:. Both this and the Defence Depart-
ment are for the purpose of capital receiptA:J treated as commercial depart-
menta, and certainly  in the case of commercial departments capital 
receipts are used in a capital way and not credited direct to revenue. If 
it were not a commercial department, it would be. otherwise. I shall 
have to refresh my memory but I imagine that in the other departments 
capital receipts &reof a very small order. In the· case of the New Delhi 
capital project, capital receipts are credited to the capital project for that 
:too is a quasi-commercial concem. . .  , 

With regard to £he. question asked by Mr. Morgan, I am afraid I cannot 
give the Honourable Member an:y ~  information than that the Reserve 
Bank changed their mind and found it cheaper an"d more suitable· to ~  
()ther arrangements. 

Kr. PreBldent (The Honourable Sir Abdur Rahim): The question .is: 
"That a ~  sum not exceedinll' Rs. 6,78,000, be granted to the 

Governor Gel!eral In Counr.il ~ defray the ('harges which will come in 00111'88 of 
JIIlyment dunng the year endlDg the 31st dav of March, 1937, in respect of 
"Capital Outlay on Indian Posts and· Telegraphs' :" 

The motion was adopted. 
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OAPI'l'ALO{ffLAY ON SCHEMES OF A L ~ . ~ .A  ~~ . 

fte Honourable Sir .Tamea Grigg:. Sir, I beg to move: 

"That a supplementary ~  not ~  Re. a,9?,ooo, . be ~  the 
Governor General in COUDcll to defray the charges whIch wIll come. ill course of 
payment during the year ending the 31st day of March, 1937, In respect of 
'Capita.l Outlay on SchelDes of Agricultural Improvement. and Research'." 

Kr. PresideDt (The Honourable Sir Abdur Rahim): Motion moved: 

"That a supplementary sum not exceeding Re. 2,92,000, be granted to the 
Governor General in Council to defray the charges which will come in course of 
payment during the year ending the 31st day of March, 1937, in respect of 
'Capita.l Outlay on Schemes of Agricultural Improvement and Research'." 

Kr. ·L&lchaD.d ~ Sir, as one associated with the question of the 
Pusa Iilst,itute being transferred to Delhi, . I feel anxious to know form 
the Honourable Member, th'e Secretary in charge of the Eduoation,' Health 
and LandB Department, as to the progress that has been made here, 
whether the whole thing has been completed, whether the buildings are 
complete, whether any laboratories have been established, whether training 
is being given there or not yet, and, lastly, whether the provinces have 
taken or are likely to take advantage of that institution. I know that 
the Honourable Sir Girja Shankar Bajpai is an expert in giving all this 
information briefly, though in his own way very lucidly, and I hope that 
the House will be interested in knowing something about this institute 
which, after very great dispute, was transferred from Bihar to Delhi. 

Sir Girja Shankar ~ Sir, my brevity on this occasion will be 
~  more than customary. Perhaps my Honourable friend will do the 
Institute, which is complete, the honour of paying it a visit one afternoon. 
The unusual leisure of the afternoons might be irksome to my Honourable 
friend, and one particular afternoon might be relieved bv a visit to the 
Institute. . 

Kr. PresIdent (The Honourable Sir Abdur Rahim): The question is: 

"That a supplementary sum not exceeding Rs. 2.92.000. be e:ranted to the 
Governor ~  in Con neil t.o defray the charges which will come in C01ll'll8 of 
payment dunng the year endinlZ the 31st dav of March, 19..."'7. in respect of 
'Capita.l Outlay on Schemes of Agricultural Improvement and Research'." 

The motion was adopted. 

INTBRBST-FREB ADVANCES. 

The Honourable Sir .Tames Grigg: Sir, I move: 

"That A supplemenfary sum not exceedinq Rs. 6.70.000, he granted til thp 
Governor General in Council to defray the charges which will come in course of 
payment durinq the year ending the 31st day of March, 1937, in respect of 
Interest-free Advances'." 

Xr. President (The Honourable Sir Abdur Rahim): Motion moved: 

"That a Bupplementary Bum not exceedinJt Rs. 6.70.000, be granted to the 
Governor General in Vouncil to defrav t,he ~  which will (".orne in course of 
payment durinq the year ending the 31st day of March, 1937, in respect of 
'Interest-free Advances'." 
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Babu lI&fjDatl1 BaJorfa (Marwari Association.: Indian ~  Sir, 
may I know what is meant by Objection Book Advances? 

!he BOIIOurable Sir .Jamea GriU.:. I am afraid I have got to Con£eBB 
to the Honourable Member that I wish I knew: I do not. 

JIr. Prelddent (The Honourable Sir Abdur Rahim) : The question is': 

"That a supplementary sum not eXCeeding Be. 6,70,000, be ·granted to". the 
Governor General in Council to defray the charges which will come in course of 
payment during the year ending the 31st day of March 1937, in respect. 
-of 'Interest-free Advancea'...· .. 

The motion was adopted. 

The Assembly"then adjourned till Eleven of the Clock on Thursday, the 
28th January, 1987. 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015



